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DR. K. L. RAO: Sir, the Beas link
cannot be completed until 1973, As the
hon. Member has said, it is true that there
has to be a parallel canal or some other
modification has to be done in order to
take the waters to Haryana. The only
question is with regard to the apportion-
ment or allocation between Punjab and
Haryana, That is yet to be decided; some
other matters are also under consideration.

Then, Sir, with regard to the Harika
barrage, according to the Punjab Reorga-
nisation Act it would have been transferred
to the Cenire but the Punjab Government
has stated that the control must be with
the Punjab Government. This matter is
under consideration. A few days back also
I had a discussion with the Home Minister
and the matter is still under consideration.
But it is not fair to say that we are not
allowing the water to go to Rajasthan but
to Pakistan. From 6 o'clock this morning
no water is being allowed to go to Pakistan.

PAPERS LAID ON THE TABLE

STATEMENTSs SHOWING ACTION TAKEN BY

GOVERNMENT OF THE VARIOUS ASSURANCES

PROMISES AND UNDERTAKINGS GIVEN DURING
THE VARIOUS SESSIONS

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI K. RAGHURA-
MAIAH) : Sir, I beg to lay on the Table
the following statements showing the action
taken by Government on the various as-
surances, promises and undertakings given
during the sessions shown against each :—

(i) Statement
Session, 1968.

Neo. XV—Sixty-third

[1 APRIL 1970]
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(ii) Statement No,
Session, 1968.

XNI—Sixty-fifth

(i1i) Stitement
Session, 1968.

No., XI—Sixty-sixth

(iv) Siatement No. IX—Sixty-seventh
Session, 1969,

(v) Statement No, VII—Sixty-eighth
Session, 1969,

(vi) Statement No. V—Sixty-ninth
Sessicn, 1969.
(vii) Statement No. II—Seventieth

Session, 1969,

[See Appendix LXXI, Annexure Nos, 111
to 117}

APPROPRIATION ACCOUNTS (1968-69) aND
Aupit REpORT (1970) oOF THE DEFENEE
SERVICES

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI) : Sir, 1 beg to lay on the Table a
copy each of the following papers, under

clause (1) of article 151 of the Constitu-
tion —

(i) Appropriation Accounts of the
Defence Services for the year 1968-69
and Commercial Appendix thereto,

(ii) Audit Report (Defence Services),
1970.

{Placed in Library. See
3043/70 for (i) and (ii)],

No. LT—

NOTIFICATIONs OF THE MINISTRY OF
FINANCE (DEPARTMENT OF BANKING)

SHRI P. C. SETHI : Sir, T also beg to
lay on the Table a copy each of tie follow-
ing Notifications of the Ministry of Finance
(Department of Banking), under sub-section
(11) of section 45 of the Banking Com-
panies Act, 1949 :—

(i) Notification No. F. 17(10)-BC/69,
dated the S5th November, 1969, contain-
ing the scheme for the amalgamation of
the Bank of Behar Limited, Patna, with
the State Bank of India.

(ii) Notification No. F. 17(2)-BC/70,
dated the 20th February, 1970, contain-
ing the scheme for amalgamation of the
National Bank of Lahore Limited, Delh{,
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with the State Bank of India.
[Placed in Library. See No, LT-3125/70
for (i) & (iD].

NOTIFICATION OF THE MINISTRY OF FINANCE
(DEPARTMENT OF REVENUE AND
INSURANCE)

SHRI P. C. SETHI : Sir, I also beg to
lay on the Table a copy of the Ministry
of Finance (Department of Revenue and
Insurance) Notification G.S.R. No. 92,
dated the 21st March, 1970 (in English
and Hindi), publishing the Tax Credit Cer-
tificate (Equity Shares) (Amendment)
Scheme, 1970, under sub-section (4) of
section 280ZE of the Income Tax Act.
1961, [Placed in Library, See. No, LT—
3097/70)
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SHRI K, RAGHURAMAIAH : I think,

so far as my Statement is concerned ...

MR. CHAIRMAN : The
about item No. 2.

question is
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SHRI P. C. SETHI : I will make in-

quiries. I take note of it.
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MR, CHAIRMAN :

whether copies of these Notifications
both in English and in Hindi.

SHRI P. C. SETHI : Where it is men-
tioned both in English and Hindi, of course
they are in both.

=it gwrafa . Saw A9 fermr @

SHRI P, C, SETHI : Then I will have
to find out as to what is the position,

MR. CHAIRMAN : You will have to
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